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[®1. €. G197/BSL-BD-WR 3rd & 4th Line/Corrigendum/7A]
TN FHIL qTULST, {ET T ATIFTET (FReion)

MINISTRY OF RAILWAYS
(Central Railway)
CORRIGENDUM

(IN REGARD TO E-GAZETTE NOTIFICATION NO. 3660 DATED 14/08/2025, THE SCHEDULE MENTIONED
BELOW SHOULD BE TREATED AS CORRECTED DETAILS IN PREVIOUS NOTIFICATION)

Mumbeai, the 10th February, 2026
Under clause 7A of the Railway (Amendment) Act 2008

S.0. 704(E).—In exercise of the powers conferred by clause (7A) of Section 2 of the Railways Act, 1989
(24 of 1989), (hereinafter referred to the Railway (Amendment) Act 2008 (No.11 of 2008), the Central Government
hereby authorize the officer mentioned in column (2) of the table below as “Competent Authority” to perform the
functions as such authority under the said Act with effect from the date of publication of this notification in the
Official Gazette in respect of the special railway project “Bhusaval-Badnera-Wardha 39 & 4'" Line (313 Kms)” in
Buldhana District mentioned in Column of the said table for the public purpose of execution maintenance,

Management and operation of such special Railway Project.

TABLE
S. No. Competent Authority Taluka
1 Sub-Divisional Officer, Malkapur Malkapur & Nandura
2 Sub-Divisional Officer, Khamgaon Shegaon & Khamgaon

[F. No. G197/BSL-BD-WR 3rd & 4th Line/Corrigendum/7A]

AVANISH KUMAR PANDEY, Chief Administrative Officer (Construction)
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